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f the Rg Q-LSt.LY r Da‘tn‘ ) mOI‘deI‘ of the Tribunal T
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oo F o Bl 00 cbunsel for the Applicants in O.A.
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confends' that he was suspended from
séervice w.e.f. 23.08.2007 but so far he has

fot been issued any charge sheet which
réwormclly should have been issued within 45 c’fY?o
?:loys, otherwise suspension stands revoked

833 per rules. If the contention of the
ppplicant is correct, 1her‘1\ he is directed to
fesubmit his joining report dlong with
Qrey:;res.enia’rion to the concerned authority
jpointing out relevant rJles and the
jconcerned authority is directed o dispose -
lof the representation within 15 day&om
che date of receipt of the representation.

§ Meanwhile, Applicant would have right to

j join his duties if he has not been issued any
? charge sheet within the times stipulated in

the rules.
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23.10.2007 .

vcclc‘fe. the 'reéidenﬁal -quarter.

- counsel for the .Applicc!nt'

- this: aeﬁon has been fokén

-, the - Apphcont and his wﬂe ie.,
| Apphccm'r | N

. curcums'ronces of the case,

..\_

Applicant No.2 Mrs. Babita Mahanta
the first- Applicant (in O.A.
No 280/2007) who has beeln transterred out
18.9.2007 and has: been asked to

wufe of

-on
Leamed
contends that
only to harass

second
\

and
the O.A.s are
qdmlﬁed. Issue notice to the Respondgnfs.

Consmdenng the. | facts

e

Respondents are directed| to file ”reph'/

statement. Looking to the circumstances. of

the cc_:ise, as explained by ‘the leamed
if Mrs. Babita
Mahanta may be alowed {o continue in

~counsel for the Applicants,

the present place of posting till the next
date, af she hcs not been rehe-ved a‘!reddy.
Post the case on 10. 12 2007‘ Copy of

_ ~this order shall be sent to f'he R_esponden'rs
S e . directly also. ' |
. . N ' ® ¢
NoHeo di. 1% R mprraiol ‘

] . a » ___;D\\/L——/.
MR-G5 (;Hf,) Cavil b i ¢ . . —
o ol o4 2 ga/o?—) (Kﬁushlrcm)

o - | ‘Member (A)
47‘\1’ : 10.12.2007 Mrs.M.thund(le‘ofhec! counse! appearing
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for Mrs.R.S.Choudhury) learmes-seunsel states

~ that they have got instruction in this case to

It is the .ccse of the
No.279/2007 has
this
matter is convnec'ted with the disposed of O.A.

appear for the Respondents.
Respondents that this O.A

dready become infructuoys.

However,

'N0O.280/2007 and O.A. No.298/2007: which are

now posfed 1o 17.12.2007.

in 'rhls oforescad premises, call this mcﬁez

on 17.12. 2007 %:
(Ma%bezl‘(i?y) ‘.MO‘RGM nt )

7ice-Chaiman.



%,

/ *
T" O.A. 279/2007 . ' ‘ V)7
17.12.2007 Call this moﬂer)on 07.01 .2008}before
the Division Bench.
.- {M.R.Mohanty)
o Vice-Chairman
bols masd bitedd Job/ o
— . 7.1.2008 Judgment pronounced in open Court.
ﬁ% _ Kept in separate sheets. Application
\0% is disposed of. No costs.
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w \r’/ﬁj} : Chushiram) ~ (MJ.R.M ty)
/ a Member(A) (Vice-Chairman)
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| CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

0.A. Nos. 0.A.279 of 2007,0.A. 298 of 2007.&
0.A.280 of 2007(M.P.No.124 of 2007)

DATE OF DECISION: (07.01.2008

©  Mr.Ashwin Kumar Mahanta

.............................................. Apphca}{ltf's
.Mr.K.K.Mohanta and Others ,
R T R ) Advocate fOl’ the
Applicant/s.
|

- Versus — ‘
U.0.1. & Ors i
......................... Re$pondent/s
Mr.K.N.Choudhury, and Ors. A ‘
................ eeter e Advocatd for the

Respondents

CORAM

THE HON'BLE MR.M.R.MOHANTY, VICE-CHAIRMAN
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapérs may be allowed s/ No <
10 see the Judgment?

2. Whether to be referred to the Reporter or not? Yes/NG

3. Whether their Lordships wish to see the fair copy >

of the Judgment? ’ Yes/No




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Date of Order: This the 7" Day of January, 2008

HON'BLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN
HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER.

1. Dr.Ashwin Kumar Mahanta
Son of Sri Subal Chandra Mahanta
Teacher, Physical Education
Jawahar Navodaya Vidyalaya
Nalbari, District -Nalbari, Assam
( Applicant in O.A. No,.298 of 2007)

By Advocate Mr. K.X.Mahanta, Mr.P.K.Das

2. Dr.Ashwin Kumar .Mahanta
Son of Sri Subal Chandra Mahanta
Teacher, Physical Education,
Jawahar Navodaya Vidyalaya,
Nalbari, District ~Nalbari, Assam.
( Applicant in O. A No. 279 of 2007)

By Advocate Mr.K.K.Mahanta, R.Duarah, Mr.K.Konwar, Mr.M.Pathak

3. (i) Dr.Ashwin Kumar Mahanta
Son of Sri Subal Chandra Mahanta
Teacher, Fhysical Education,
Jawahar Novadaya Vidyalaya,
Nalbari, District-Nalkari, Assam.

{ii) Mr. Babita Mahanta
Wife of Dr.Ashin Kumar Mahanta,
Librarian, Jawahar Navodaya Vidyalaya,
Nalbari, District-Nalbari, Assam.
Applicants in O.A. No.280 of 2007(M.P.No.124 of 2007)

By Advocate Mr.K.K.Mahanta, Mr.R.Duarah, Mr.K.Konwar, Mr.M.Pathak,

-Versus-

1. The Union of India,
Repraesented by the Commissioner and
Secretary to the Ministry of Human Resource and
Development, Government of India, Shastri Bhawan,
R.P.Road, New Delhi .

2. Commissioner, :
Navodaya Vidyalaya Samittee
An Autonomous Organisation
Of Ministry of Human Resource and
Development Government of India,
Represented by its Commissioner,
Navodaya Vidyalaya Samittee
Kailash Colony, New Delhi-28




W

3. Deputy commissioner,

Navodaya Vidyalaya Samittee,
Regional Office,
Temple Road, Barik point,
Shillong, Meghalaya,
Pin.793003

4. The Principal,
Jawahar Navodaya Vidyalaya,
Nalbari, District - Nalharl Assam
Pin.781340

5. Mr.R.Daniel Ratnakumar
Principal,
Jawahar Navodaya Vidyalaya, Nalban
District- Nalbari, Assam Pin-781340
(Respondent in all the cases)

Mr.K.N.Choudhury, Mrs. R.S. Choudhury, Ms,,,M,;Khound, for Respondent
No.3 e T T

{0.A.298 of 2007)
- (0.A. 279 OF 2007)

-(0.A.280 OF 2007 &
M.P.124 OF 2007)

ORDER (ORAL)

M.R.MOHANTY,V.C:

The Applicant Dr.Ashwin Kumar Mahanta, Physical Education

Teacher of Jawahar Navodaya Vidyalaya was placed under suspension

- while continuing at Jawahar Navodaya at Nalbari. His suspension is the

subject matter of challenge before this Tribunal in 0.A.No.279 of 2007.

2. During pendency of the said Original Application No. 279 of 2007,
the Applicant’s wife Mrs. Babita Mahanta (a Librarian of Jawahar
Navodaya Vidyalaya at Nalbari in the State of Assam) was transferred to.
Jawahar Navodaya Vidyalaya at West Kameng in Arunachal Pradesh.
While transferring Mrs. B. Mahanta to J.N.V at Kameng in Arunachal
Pradesh, the Headquarters’ of her husband was asked to be shifted to

Kameng. The said action against the husband and wife became the

subject matter of 0.A.No0.280 of 2007.



3. During pendency of both the cases, the suspension of the
Applicant, Dr.A.K.Mahanta was revoked and, as such, the O.A. 279 of
2007 become infructuous.

4. Instead of filing an Application in O.A. No.279 of 2007, wrongly a
Peiition (for withdrawal) was filed in O.A.No.280 of 2007; for which
" Misc. Petition No.124 of 2007 has been filed to restore O.A. No.280 of
2007. _

5. While revoking ‘the order of suspension, the Applicant
Dr.A.K.Mahanta was asked to go and join at JNV/West
Kameng/Arunachal Pradesh, for which the said Applicant filed O.A.
No.298 of 2007.

6. During the pendency of all the cases the Authority of J.N.V, who
asked for posting of both husband and wife at J.N.V., West Kameng in
Arﬁnachal Pradesh, were asked to give posting (to both husband and
wife) at a nearby place and, as it appears. the authority now have given
posting to both the Applicants at J.N.V, Ri Bhoi in Meghalaya State.
Apparently, the Authorities did not find a suitable vacancy in any nearby
JN.V.

7. Since the authorities have, on reconsideration, given posting to
both the Applicants, at J.N.V/ Re Bhoi/ Meghalaya; the Applicants have
now expressed their desire to go and join at the new station. Applicant,
Dr.Mahanta has disclosed, in writing, that he will go and report at the
new Station on 14™ January, 2008 i.e. aﬁ;ef reopening of the school
following to the current Winter Vacation. He has given in writing that he
shall claim TA and other transfer benefits after joining new J.N.V. at Re
Bhoi in Meghalaya. Mrs. R.S.Choudhury, learned counsel appearing for
the JNV/Respondents, states (on receiving instructions) that, on joining
the new Station, the TA and other transfer benefits claims of both the

Applicants shall be settled in their favour.



N

8. In the aforesaid premises, Mr.K.K.Mahanta, learned counsel
appearing for the Applicants did not want to press all the cases’, any
further.

9. The Original Application Nos. 279 of 2007, Misc. Petition No.124 of
2007 filed in O.A.N0.280 of 2007 and O.A.No0.298 of 2007 accordingly

stands disposed of.

-~

DZX@)\\fjg
(KHUSHIRAM) (M.R.MOHANTY)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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Dr. Ashwin Kr. Mahanta

. cAnplicant

-
The Hnicn of India and Others

. Fespondents u

INDEX
51 . N, ‘ Farticuwlars Faocs N,

i Body  of the Fetition ——— ' ‘ F‘_\:;

2. Affidavit - \H‘CM

Za Verification 111

4. Arnexure —l — : - [ E;

[ b |
ﬁ,l AnResure -3 series ——— 147 'd_£2~
7. Annexure- 4 : 2{:; —_ZQL;L
8. Annexure D . ;2}2 "_“;Z:7
g, Annevure -& series — . C%{?"Jgf;

10, Annexure -7 ’ " 3 L{ "35"
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This application has been filed by the appli-
cant challenging the legality and raliditby of  the
imougned order dated 232.8.07 where v the respondent

has put the apolicant under suspension  contemplating

departmental proceeding. The applicant is a chysical
Education Teacher of Jawahar NMavodaya Vidvalava Kal-

bari. Me was oosted in fthe said school on 30.8.0% on
transfer from JNV, Halaigaon, Darvang, Assam  and has

just completed tws vears in the present school. AOfter

Ll

ning the said school, o

[y

b

fionest and dedicated teacher alwavs tries i

11

: give his
. .

utmost attention and best possible service o the said

school  in general  and fo the students in periicular

“F
W

- g de e A
for itz bet

rment. In the present school, during his

[N

tenure he detected various regularities and ille-

galitiss which has been taking place where the
Frimocipal of the said school is also  some how involve.

Whan the soplicant started to cobisct  and vrotest
zll the irvegularities the princioal alomg with BOME
zEher  corvugt staeffs of the said siohouzl have deve-
iopsd  an .Diighﬂ atvitude towards the applicant and
started aonspiving against the apolicant o oust  Mim
from  the school and  in the éracega the | respondent
authority o the sllesged grownd of contemplated

Combd/ 0 a s

he apolicant being an

R o DU
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departmental proceeding has iszued the suspension order

againgt the applicant. Being aggrieved . as there is

no sther egually efficacicus remedy available hence

this application,
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In the Court of QdministrativemTribunal Guwahati Bench

g.ha. Ni:;. 2?’7 // | Q7

Dr. Ashwin Kr. Mahanta

. «Applicant
'—Uﬁ-
The Union of India and Others
.« Respondents

LIST GF DATES

30,08.05 The applicant was posted in JNV,
Nalbari i.e. the ' present station on-
transfer from JNV, Kalaigaon. |

22.08.07 The respondent authority issued order
putting.the applicant under suspension
=]y &lleged ground  of contemplated
Deéartmental FProceeding against the
applicant.

(Annexure-1, FPage—-15)

26.08.07 -Non workino day being a Sunday, but the

respondent Noe.Z fased the order dated

£23.8.07 to the oprincipal of the JNV,

Malbari.
27.8.07 The Principal issued letter handing

over the order dated 223.8.07 to  the
applicant and directed the apoplicant
to handmver the charges held by him.

(Annexure—34, Fage-161

Contd/—...
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Ths applicant filed representations

o the prircipal seshing peErnissian
for  station leave for  taking legal

advice and alsoc reguested the orincipsl
ta inform him in dataéled about the so
cailed contemplated departmental opro-
ceeding  against the applicant.

In pursuance to the said repressnta-
tions the oprincipal forwarded the same

Fa)

to the Deputy Commissionesr, NS, E.0.

3

CERiliong.

&

(Arnexure-2 (series), Page—17 - 2

The applicant sabmitied his represen-

tation hefore the Commissiaoner, NVG,
Heag Office, New Delhi, stabting intsr-

alia that there iz a well planned
E!

conspiracy  agsinst  the appiicant

Ratching in behest of the primcipal only

to sust the applicant since he has
detscted various irregularitiss ang

ilisgalities in JNV, Malbari.

Eénmexure; 4, Page-IE3-272

ﬁppiiqant filed represeniation before
the Deputy Commissioner. throuoh the
Frincipal, JMV, ﬁaibarig Gessam for his

re—~instatemnent .

(Annexure— 3 (Beriesd, Fage

Contd/ ..

A



Z22.0%.07

03.10.07

i '—ﬂ.‘-"--u-—-‘—--— . a—
if"l“‘n w, j4n WG

ﬂ;aU\c'Inbunul

(A e A

Wit BRDe
Ccu“-al AciDut

QQTET{‘} F’aT?‘i‘ﬁa
L Guwaheti Bench

The Deputy Commissicner issued order

transferring the wife of ‘applicant whe
is also working in JMV, Nalbari as
Librarian to JNV, West Kameng, Arunachal
FPradesh. Throﬁgh the said arder the
autharity alsc attached the applicant
to JNV, West Kameng. -Arunachal Fradesh.
(Annexure~3, Page-28:

The Frincipal, JNMV, Nalbari issued
arders whereby the reliéved the wife of
the applicant and the applicant
himself from the school, directing the

wife of the apolicant to vacate the her

sfficial residence with immediate effort

and also constituted a board for
taking over the library charge from
the wife of the applicant.

(Annexure~ & (series), Fage~30~33

The applicant and his wife submitted
applicatiacns befmre the Deputy Commis-

sicner reguesting him tc  post the wife

of the applicant anywhere in Assam
nearest to his home district Faokra j-
har .

(Annexure~7 (series), Fage-34-35)

Hence this application

9
Contd/=~. ..
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In the Court of Administrative Tribunal Guwahati Bench

O.8. No. 07

Pt « 184 . .
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Dr. Ashwin Kumar Mahanta
son of Sri Subal Chandra Mahanta
Teacher, Fhysical Eduéatiﬁn,

Jawahar Navodaya Vidyalaya,

Nalbari, District — Nalbari., Assam.

Applicant

&
- vs'_

The Unicn of India é ’
Fepresented by the Commissioner and
Secretary fto the Ministry of Human ke)

| 2
Fesource and Develcpment. Government of
India, A - 29, Kailash Colony, A

New Delhi — 110048,

Navodava Vidyaléya Samittee

Aﬁ Autonomous rganisation

af Ministry of Human Resource and
Development Government of India.
Represeﬁted by its Commissiconer
Navodaya Vidyalaya Samittee,

New Delhi. KALLA{¥lcaLONy‘

—a.
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« The Deputy Commissioner,
Navodaya Vidyalaya Samittee,
Fegional Office,

Temple Road., Barik Foint,

Shilleng, Meghalaya. Prv.$9400)

4. The Principal,
Jawahar Naveodava Vidvalaya,

Nalibari, District - Nalbari, Assam.

J. Mr. E. Daniel Fatnakumar . P
Frimncipal, §
. 2L
Jawahar Navodava Vidyalava, Nalbari, B
. . . v =2
Ristrict - Nalbari, Assam. o
e - >‘
- emEspondents., Py

DETAILS OF AFFLICATION

FARETICULARS OF ORDERS  AGAINST  WHICH THIE AFFLICATION

IS MADE
la This appéicatian has been preferred by  the
'a;plitant againgt the ;mpugned ordey bearing Mems
Nos.  f-2-44/07-NVE (SHRI/Pers/ did. 2.8.07 issued hv
the Respondent No.2 putting the applicant wnder
BUSPENRS]oN cmntemplating departmental proceeding

against the appiicant.

Contdld=-. ..
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2. JUEISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter
of the application is within the jurisdiction of  this

Hon'hle Tribunal.

S Limitstion -
| L . & (
The applicant declare that the application is
within the limitation prescribed under Section 21

of the Administrative Tribumal Act, 1985.

kyuQm

4., Facts of the Case -

4. The applicant is permanent resident of Faokrajhar,

v . ,{{hm‘u

Assam and are bonafide rcitizern of India by birth. as

D

such the applicant is entitled to the rights and privi-
leges guaranteed under the Fart ~ 111 af the Constitu-
tion of India and other legal rights granted by the

various Acts, Rules, Siatutes etc. framed thereunder,

nresently being inforce.

B That the applicant iz currently serving as
Fhysical Education Teacher in Jawahar Navodava Vidva-—
laya  (INVY, in short), Nalbari. He was  posted ir
Jawahar HNavaodaya Vidyalava, HMalbari on 30.8.035 bl

transfaer {from JNV, Kalaigaon amd has just completed 2

Ctwod  vears in the present station.

Contd/~...
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. That after joining the JNV, Nalbari the
applicant who is o an hanest'.‘sincera and dedicated
Emplm?ee of the school detected Various irreoulari-
ties and, ‘illegalitiss taking place in  the school

with the full knowledoe and consent of the princi-

pal of the Bchool vize . Daniel Fetuakumar. Some of

those illegal acts were alsc committed by the PFPrinci-

pal  himself. The applicant started abiecting those
illegal acts of the principal and the other staffs.
who assisted him to commit those illegal acts and
thus the applicant bEcame  an evesore e the Fesoone
dent No. 4 & 5 and started taﬂgpiving.: against the
applicant o oust him from the school o that he
cokld Easily carry on his illegal activities. The

Frincipal alongwith the night ohowkidar of the school
viz. 8ri Fkamal Deka allowed mass  copving in the

last Board examinations by

]

I

colliecting Rs S0/~ to Rs.

100G/~ per Student which the applicant No.l  strongly
ﬁuje:fed= HBesides, the respondent No.d  and = took
away. bthe water purifies fitted in the dinning hall
of the school meant for the studenis, o his vesidence
andg  alss took away  the refrigerators, grinder  mix-

ture, T.V. Starnd, Gas stove, Cvlinder etc.m@ant  for the

students, staffs Medical Inspection Foom and oussts
which was also strongly - condemned and  objected by

cant No. 1. Further, the respondent Mo.d and 5

14
or
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purchased some below standard school Uniforms  from  a

supplier for  his  personal gains which was alsc
strongly objected by the applicant No. 1 as he was
one - of the members of  &$he verification Committee for

v

verification and acceptance of ithose uniforms and  the

respondent M. 4 and 9 was compelled to take An
undertaking from the supplier to the effect that he
would replace  the goods if the uniforms auality

detericrates within a vear and thus the respondent No.
s . . 0
4 anc I develoosd an apiméty towards the applicant  and

started instigating the teachers and other staffs ot

o
o
H
)
R}
-y
1
8]
ot
23]
in
EN
T
ot
ped
[H]

s the students against the appli-

cant and started hatoning conspivacy. Besides . the

u!

rezpondent Nood and 5 also started instigating the
respondent Mo. 3 against the applicant for  fulfillmert

f his illsgal designs  to remove the applicamt Nooi

from the zchonl malatide with & revenoeful attitude.

o, That as & vesult, on 23.8.07  the respondent

No.Z3 issued an order Searing Memo No. F.o-44/07-NYVEG

(BHRE X /Fers/Futting the apolicant undery suspension with-
ok ény rhyme or reason on the allesoed ground of
contenplated Peoartmental procesding againsi the
applicant. In the said order it was also oy dered

that the applicant would not legave the station without
) b Wb g permission of  the respondent Ne.Z. It mav  be

mentioned herein that although +the order was  issued

contd/~. ..
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1 1/2 month back, neither any departmental proceeding
has been initiated nor any show-cause notice has been

issued ~ to the applicant till date.

A copy of the order dated 323.8.07 s
annezed hereto and marked as

Annexure -1.

e. That the said order was faxed by the
affice of the respondent No.3  to the Respondent No,
4 and 5 on 26.@.0? C A non working day being a

Sunday) and the respondent No.d4 issued a letter to the
applicant No.l on 27.8.07 vide letter bearing Memo
No. F.oi-177JNV (NLBR)/EOO?—OB/Can/OS directing him to

handover ~ the charge.

A copy of the letter dated 27.8.07 is
annexed  herewith and marked as

Annexure -Z.

. That beihg surpriséd by the suspension
order as well as its canseéuantial ocrder date  27.8.07,
the apolicant submitted an application +to the Re-

spondent Noo 4 on 28.8.07 seeking permission for staticn

ieave and another representation against = the sSuspen-
sicn order. The - respondent No.4 forwarded both the
applications to the respondent Neo.3  vide its ietter

Contd/—...
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i)

dated 28.8.07. But the respondent No.2 neither permit-

ted the applicant to leave the station noy revoked

the suspensicon order and continued to YeEmain silenk-
iy. The applicant also telephonically tried to talk
with the respondent No.3 for permission of statien

leave. But the respondent Nels biluntly refused to talk .

to the applicant. Finding no other way the applicant
sent ancther vepresentation on 6.9.07 ta the respondent

Mow 30 bBut in vain,

Dopies of  the representations dated
.EB,SaGT, forwarding letters dated Z8.8.07
ang rvepresentation dated £.9.07 are an-
nexed hereto and marked as Annexures - 3

(serigg),

(= 38 That in the meantime the applicant No.l  also

intimated the Commissiconer, Navodava Vidyalayva Samittee

apout the irregularities and illegalities going on  in

the schdol  vide his letter dated 30.8.07. But il

date e action has been taken against the resoondent

A zopy of the representation dated 30.8.07
is annexed hereto and marked AR5

Annexure - 4,

ontd/-. ..
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" h. . That rcoming to learn about the said letter,

the respondent No.4 . and 9 became move furious and

N

again émnspired against thé applicant with the helo
of the niaght chaukidar ot the sghaal viz. Sri Eamal
Deka, a temporary emplovee of fthe school. Consequent--
1y, on 10.9.07 the said night chowk i dar threatensd

the applicant with life without any provocation/

he applicant on that night itself

-
1
H

rhvine and YE3SDN.
infTarmed the incidence ter the Respondent  RNo.
throuwan SMs from his mobile phone regussting  to

take necessary actions.

is That on 11.%9.07 %the respondent Moo 3 anc—

corded permission to the applicant to  leave station

Dy beprr Lo }\,(;rvkuf;\

for taking legal advice from 11.9.07 to 21.9.07 and on
ZF.D.07, the applicant vesumed his duties when the
respondent No. 4 % 5 served him & copy of  the im-
puGned mrder dated 18.%.07 whereby the respondent

Mo, 2 ha

]

attached the applicant to JNV, West Famneng,

Arunachal Fradesh on the szo-called reguest ot the
applicant &nd has also dransterved his wife viz. Smt.

Babita Mahanta. to JNV. West Fameng, Arunachal Fradesh.

& copy of the impugned o der gdatesd
. 18.9.07 is annexed hereto and mavked as

mAnnesure 3.

Contd/~e e o .
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Ja That it may be stated herein that the appli-
cant never requested for  his transfer and only
intimated the respandent No.Z  about  the threatening

ing for

L

given by the night chowkidar on 10G.39.07 reques)

NECSSSATrY actions. But , the respondent No.3  manipu-
lating and wmisinterpreting the =ntire informabion

piven throuoh the SMS. illegally and arbitrarily passed
the impugned order. It is worth mentioned herein that
he respondent Mo 3 ought &t have taken actions for

zafety of his staffs and ought o have enouirved the

matter and should have tabken appropriate MEASUres
against the respondent Nood and § as well as the
riiaht chowkidar. But instead péssed the impugned
o dey attaching the apolicant in JNV, HWest Hameng:
Arunachal Fradesh , a very Hard- Hard remote H Brea,
and alzo transferved his wife to the same place on

tive  GYounc.

k. ' That the respondent No. 4 and 3; .inpurauanca
af  the said impugned order, issued other CONSeE GUen-
tial aroders on F2.%.07 vide its ovders bsaring Memo
Mo . Fe1-17/JNV (NLER}/Z007-08 Conf/l0 and F-Z-&/JNV

BN

CNLER O/ FOGT-08/C0NF /03 relieving the wite of the apoli-

cant dirvecting ber too vacate the official residancs
forthwith g further constituting a Board for
taking overy  the full charges of the library wvide

order Mo. F.l-17/JNVONLEBR 3/ 200708/ CONF /09 dated 22.3.07

3::!:£Fit€j/'“' " onow

gl wmr s oy
| A



b

the respondents also velieved the ‘applicant vide

relieving order Mo, F,1“17f§NV“NLBE}/EGG?“GSfﬂDNFIII

Pt

dated 22.9.07. Naot resting on this, the respondent

Mo.d & 5 sealed the library without any Justified

reascsn. It mayvy be stated herein that &1l the imougned
orders have besen served in & sealad anvelope

together.

A copy of the envelope along with the
impuaned arders dated 22.9.07 are an-
nesed nereto and marked as  Annesuwre -6

{Berigsd.

1. That the apoplicant on 3.10.07 submitted
representations before the respondent No.3 for posting
fiim in a mlace' near b his home  district — Fokrai-
har. Buv the respondesnt WNo.2  has not vet disposed
of  the said representation and has been sitting
silently Without any action whéﬁﬁﬁever? till date.
However, the applicantand his wife has not vet goined

their new olace of posting. Further 1t would vesult

BEY 1IoUS hardshio to the petitioner if he compellied  to

or
T
i g
-
i
93]
i
]
=
i

izin at Hest Kameng, Arunachal FPradesh wil

kid.

Copies of representations dated 3.10.07
are annexad  hereto  as  Annexure 7

{EEyiesl.
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Moteds

D Mhan




L -
et e St € )
. LR Rt
-1 % b vy

-
gh'.'s'ﬂ —

- 11 - Cenil i 24
49 00T 26y’
QZTETE’T =am'ﬁ3
- ewahati Bench |
/ _n—ﬂ'———‘_-”—ﬂ_-_———ﬁ
GREOUNDS FOR  RELIEF WITH LEGAL FPROVISIONS -
Se (1) for that the actions éf the respon-
denté - are highly illégai, unjust; unfair, mala-

fide, bias. arbitrary and whimsical and as such nan

sustainable in law and as such the impugneg order

is liable toc be aquashed and/or set aside.

ii. For that the impugned worders have been
passed malafide. to ocust the applicant from JNV,
Nalbari for the ulterior motive of the respon—
dent Nos. 3, 4 &5 with a révengeful attitude
without any administrative exigency and as such
not  sustainable in law and is liable  to be

guashed and/ar set aside.

iii. For that. the impugned order has been
passed mechanically without any appliicaticn of
mind aﬁd hit by the doctrine of *Malice in  law?
and ‘malice in fact’ and the impuagned order is
not  sustainable in law and is liable ¢to be

guashned and/or set aside.

iv. For that the action of the respondent
is «crystal clear example of calourable exercise
of power and administrative discretion and as such

not  sustainable in law.

V. ' For that there was no exigency and/or

necessity to out the apolicant under. suspension,

E:Dﬂtd/""- "=

I)r. A&h&ﬁt K?ﬂﬁk- mlﬂ&”hvﬂg
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which for any reason what so ever not  involving
moral - turpitude and as such the suspension order
iz bad in law and is liable to be guashed and/or

set aside.

vi. For that the applicant being a teacher ouaht
not have to been suspanded contemplating any
departmental oroceeding cnly as a matter of

course and as such thé impugned arder being passed

malafide is liable toc be guashed and set aside.

vii. . For that im any view of the mater the
impuogned order is not sustainable in law and &ll

liable to be auashed and/ecr set aside.

DETAILS OF REMEDIES EXHAUSTED —

& It is stated that there is no other remnedy
under any rule and this Hon’ble Tribunal is the

crily  vremedy.

MATTER_NOT PENDING WITH ANY COURT

7. The applicant declares that there is no

case 'pending befare any other Court/Tribunal.

8. RELIEF SOQUGHT FOR

In the facts and circumstances of the case

the “appolicant Drays far the following

reliefisis~

Contd/—s .-
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g.1 The impugned  orders dated o°.8.07
tArmesure—L7 be guashed and/or  set aside.

In the facts and civocumstances of the case, the

L
\

. A Yaon [ypbnd

applicants prays for an interim order staving the
operation of the impugred orders dated 2Z2.8.07  (Annex-—
ure-11 issusd by the respondent M. 3 till the

disposal  of this petition.

idr. In the event of the application being sant
by  registered vost the application has bsen filed
through Lawver.,

Dy

. 4

ii. PARTICULARS OF POSTAL ORDER

I.F.0. No.. - 32 ouy 333

Date of issue - [7,/10/0'?—
issued from - G- P. 0 GA7.

Fayable at - 41“7,

|

12. LIST OF ENCLOSURES -

Comtds~. ..
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i, Sri  Ashwin Eumar Mabhanta. son of  Sri Subal
Chandra Mahanta, aged about 32 years, working A
Teacher, Fhysical Educaticn in the office of Jawahar

Naveodava Vidvalava, Nalbari, Assam,; rvesident of Fokraj-
har Town, Ward Na. 10, F.0. & F.8. Eokrajhar, in the

district of FEokrajhar, Assam,. do herveby verify that

the contents of paras 1 to 12 are true to my personal

bnowledae angd  para to believed tix  he true
onljaegal advise and that 1 have not suppressed any
material facts.

fAnd 1 set my hand on this wverification today

the .y th day of L MADlee q L, 2007 at Buwahati.

L“‘l

Siognature

Gshidn, funm Mz,

Comtd/ e
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AFF IDAVIT

I. Dr. éaAshwin Kumar Mahantsa, son of Sri Subal
Chandra Mahanta, aged about 32 years, by orofession
Teacher., Fhysical Education. Jawahar MNavodava Vidvalava,

Malbari, in the district of Nalbari, 8ssam, do hereby

solemnly affivrm and declare as follows -

i. That I am the Applicant in the instant case
cand  as  such I oam fully acauinted with the facts and

civcumstances of the case.

. . That fhe statement made in this affidavit

2

L -

. in the accompanving opetition in paregraphs X -
and in the accomsanying petition in parearachs (2454 (h;_ %
lanmy

R
are true o oy knowledoe,

those made in paragraphs in this accompanying petition

in paragraphs ¢{KD}>

are
true o omy information dervives from the records  which
I believe to be true and the rest are my humble submis-

sions before this Honfble Courk.

And I sign this affidavit on this .. [y th day of

Ootober, 2007 at Guwahati.

DEFONENT

Contd/~. .-
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g D73l NAVODAYA VIDYALAYA RAMITI Frocs No . 0364-25213028 4 ,
‘ Fax No:- 0364-2521361 .

U] REGIINAL OMFICENONGRIN LS - o B3
) 4 SHILLONG IATE . .
L aa o coil; navsamGrsanchomet.m

i o PINGTOOOGY : :
(Ministry of Yluman Rewwrce flev. - saqed avaeorehi Hongirsrodi (Trmeid oon
Department of £ducation) ‘ : B

Daled:- 23.08.07

[.2-44/97-NVS(SUIRYPers

. |
t .
H .
1 | ORDER
| é
) i
: o 3 Where as a disciplinary proceeding against Dr. A.K. Mahania, PET.
: . l INV Nalbari (Assam) is contemplated. :
PR | SR R s
Pobep|E '755,}4 il :
i ; . R 3 Now . thercfore, the undersigned, in exercise of the powers conjerred by
i ' 1034 ’ . .
i 4 " xj1 sub-rule of Rule 10 of the Ceatral Civil Services (Classificatign, Control and
. T gt i . e . -
a0 A % ’ Appeal) Rulcs 1965, here by piaces the suid Dt AKX Mahanta - under
e S0, ) ) .
L oo Eigg&_:nensxo_!! with immediate eflect.
. R I A
! 1 [ St b ;?} . )
- ' ! . 1t is Priner ordured that during ihe periad that this order shall
. " remain in force the headquarters of. Dr.-A _Nishapta ~PET, INV, Nalbari
; ; T .
° ' shall be the same SNV i.e Naltari {Assan) and the said Dr. Mahanta shall
! T
" not leave the hqrs. without obisining the prio permission.of the undersigged.
/ P e
. tte (M.L/Shamp) /’ NG
: . Dr. ALK Mahanta- PR Dy. Commissiond: /\/\ S)(\ )
‘ j PRI TR T A N I [P T PO RSOOSR R PP ST T LR LA EAL AR ,‘7 [V NS FRPN AN
{ &6(_\
AR kL
g BN . .
‘ i N 9]
i ey * J &
T
N EhdAL § f} '
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g ,' 1 \-‘ i
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 Jawahar Navodaya Vidyalaya :: BaneRuchi : Nalbar Dist
" (Under Ministry of HRD, Department of Secondary and Higher Education, Government of India) fb'\/
e ASSAM
ba .

NO F.1-17/INVINLBRYZ0OO7-08/ owe [0S DATED: 27.08.2007

To' | - ‘ : : :

' Dr A.K.Mahanta |
TGT/Physical Education Teacher

'\/Jﬁwahar Navodaya Vidyalaya |

Nalbari, Assam. ' |

|

Sub: - Handing over of Order No.F.2-44/07-NVS(SHR)/Pers/ dated 231.08.2007.

|
|

|

Sir,

Pers dated the 23*® August, 2007 of the Regional
Office of the Navodaya Vidyalaya Samiti at Shillong
received by this office through FAX for your
immediate necessary action.

| : 1. Enclosed herewith the Order No.F.2-44/07-NVS(SHR) /
|
|

“2. Hence, you are hereby directed to handover all the
charges-held by you in r/c Games and Sperts Stores
to .Sri S.S.Shuvam, Store Keeper with immediate
effect and the Store Keeper will handover the said
store to the PET [F] on her joining after availing
the leave. ‘

*

| . : Yours Talthfull

[R.DanieliRetnakumar]
PRINCIPAL RiFipcipal
P . JN%%MUBAN
Copy to:- ' Aowe o, ATy}
_ o : ASSAM waw
The Deputy Commissioner, NVS, Shillong for inf. Pl.
The :Deputy Cpmmissioner-Cum-Chairman[VMC], Nalbari
e o - for information pl.
Sri $.S8.Shuvam, Store Keeper for compliance.
The Personal File of the incumbent for records.
Office Copy.

N

v e W,

PRINCIPAL




ANNEXURE-3 (Series)
To,
The Principal
Jawahar Navodaya Vidyalaya, Nalbari (Assam)
Subject: Regarding Suspension QOrder.
Dated: 28th August, 07.

Respected Sir,

- As you handed over a Suspension Order vide lettqr

No.F.1-17/JNV(NALB)/2007-08/CONF/05 dated 27/08/07

1. Which is injustice and malafide

2. Which is without prior intimation and so
cause.
3. Which is without giving chance/time to defend

4. Which 1is mentally harashment in the part of

my sincere service.

So, in the above circumstances I would like to
know from you what is p%e disciplinary procéeding
contempleted against me and for which reason I have been

handed over a suspension order as earlier as possible.
Thanking you.

Youré faithfully
Ssd/- Illegible
28/08/07
Or. A.K. Mahanta
TGT (Phy. EdL)
; J;N:V. Nalbari (Assam)

Cdntd....p/

1
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ANNEXURE-3 (i)

To,

The Principal

Jawahar Navodaya Vidyalaya, Nalbari (Assam)

Subject: Regarding Station leave.

Dated: ,28thlﬁugust, 7.
Raspectéd Sir, - - S

As you handed over a Suspension order vide letter
NoiF.1*17/JNU (NACB)/2Q®?-@8/CONF/05‘ dated ’ 27/05/07;
" which is iﬁjustice.and-malafide without'priorvintiMatien
and socause. Since, I have been rendering my sincere
service to thelgamiti retaining my QUality and ‘rbsult,‘

N

the said order astonished me.
Hence, I would like to go to Guwahati to take some
legal_advice. So, kind sir allow me for the said. I need

station leave from 29th August to 1st September D/N.’®7,

Thanking you.

Yours faithfully
sd/- fllegibre
28/08/07
Dr. A.K. Mahanta
TGT (Phy. Ed.) o
J.N.V. Nalbari {(Assam)

. . Q\)
1 T ’ : o '

Contd. ...p/
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Jawahar Navodaya Vidyalayat: Banekuchit: Nalbari Dist

QU
fé‘—s?‘%
t T;Jnder Ministry of HRD, Department of Secondary and Higher Education, Government of India]
et ‘ .

v
! ASSAM [781 340

Daled 26.06.2001

o F 7NV (NLBRY2007-08127-
| |

~To ] o
% The Deputy Commissioner : v I
Navodaya Vidyalaya Samiti, o |
© Regional Office: Shillong.
Sub:- Forwarding of application - Reg.
Sir, ' i
. 2
1. Please find enclosed herewith an application submitted by Dr. A.K Mahanta
o TGT / PET in respect of the suspension order ssued Vide NVS, RO Letter
No. F.2-44/07-NVS (SHR) / Pers/ Dated 23¢ August, 2007.
2. The applibation in original s forwarded herewilh for your observation
please.
Yours faithfully
"y , g
\%\ A&\
[R.D.Retnakumar]
PRINCIPAL
o PRINCIPAL
Enclosed:- As stated above. i;'if’%“ﬁlﬂm
'.i"':l‘ r.-." " ASSA;&W
d‘.masw.c, aag
Cohg e D Ak Mahoyde
o7 (PE7? ,
' g AEG LEPEY fos- b€ 91T radh
veneoly ol T shde |

D ﬂ, | /M2 Aﬂ\#«»’f&rﬁg'r) '

hY
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% - Jawahar Navodaya Vidyalaya Banekuchi:: Nalbari Dist
nder Mmashy of H

J\Y)mxuju g@,’}

RD, Department of Secondary and Higher Education, Govemnment of India]
ASSAM [781 340]

~"No F.1-1714Nv (NLBR)I2007-08/ o6 Dated: 26.08.2007 .
- To '

' The Deputy Commlssioner
Navodaya Vidyalaya Samiti,
Reglonat Office- Shillong.

Sub Forwardlng of apphcat!on Reg | :

Sir,
"' = = 1. Please find enclosed herewith the Station Leave permission submitted by
N Dr. AK.Mahanta TGT/ PET from 29™ August 2007 to 15 September, 2007.

2. The application in original is‘,forwarded herewith for your observation
please. i :

Yours faithfully
N

R.D. Rétnakumar]

R | PRINCIPAL
‘ PRINCIPAL
1V, NALBAY
: : AoRs (g0
Enclosed: - As stated above.  ASSAM st
: C“oLJ*"“f D f- K spahard e :
o7 (PE7) _ )
fr ; o JEFHY A 4 eeon JI(HC
Lo kd
B
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ANNEXURE-3 (iv)

To,

The Deputy Commissioner THrough Principal, J.N.V.
Nalbari, Assam. - '

'N.V.S. Regional Office (Shillong Region)
Nougrim Hills; Noar Civil Hospital

Shillong (Meghalaya).

* Subject: Regarding reinstate of my service.

AS

Dated: _6th\$ept., 07, J.N.V. Nalbari (Assam)

/

Respacted'Sir,

Most respectfully & truely I Dr. A.K. Mahanta
would like to state you that on 28th August, _2@@7, 1

prayed regarding my station leave to take legal ‘advice

and the reason of my sudaen Suspension order. But, still,

I ‘am not receiving any information from your kind self

(10 days over). the said‘applications has besnh routed

out from the Principal JwN,V. Nalbari on 28th August, @7

by Vlde 1etter NO.F. 1—17/JNV(NLBR)/2007-08/@6 & @7.\

Again, I have sent the Xerox copy of teh - said“applicaf
tions. Through "speed post" .on 36/08/07 (Because, R.O0’s

Fac and taléphane No. was not working)

Respected Sir, I am a sincere staff of N.V.S.; I
render my sincere service to the Samiti Since the eyar
2001 . But, I am in gerat suppressed even you obtain me

from my fundamental right by your adamant behaviour.

Jfﬂ

C(Jg& &‘% | Contd. ... b/
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So, kind Sir, once again I am praying your honour
to reinstate me in my service to give me relief and
utilize me for organising the cluster & Regional Sports
mect which is my prime duty a grand success. (Because, I
perscnally raquested'ﬂr. V.V. Reddy A$stt; Com. $Sir to
select the J.N.V. Nalbari as Vence for teh said Sport

mect.07)

Your early necessary action in this regard 1is

highly solicited. '

Thanking you.

Yours faifhfully
8d/- Illegible’
6th Sept.2007
Dr. A.K. Mahanta
. TGT (Phy. Ed.)
J.N.V. Nalbari (Assam)

-

Contd....p/
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ANNEXURE—4.
To, |
The Hon’ble Commissioner
Navodaya Vidyalaya Samiti, Head-Office, New Delhi.
(Kailaqﬁ Colony) |
Subject: Praver for justice.

Dated : 30th August, 07 Nalbari (Assam)

Respected Sir, .

Most respectfully and truly I would like to- state
you that on 27th August, 07, I got suspension order from
ny Principal Mr. D. Tatna Kumar, I astonished by recei9~

ing the sudden Order which was without prior intimation

and so cause.

Respected Sir, It is a complete malafide, fabri-
cated, total conspiracy and planning on my sincere
service. As I have been rendering my sincere service
since 2001 and during my service I &dlways tried to
established the truth for better tomorrow. By which I
have been tortured/harassed/5 times transferred by au-
thority/ever attacked by the instigated students; which
is well know to you. As I am in truth, that’s why in
every occasion by grace pf god I got success for estab-

lishing the truth. Of course it was late.

Last year, before  joining of Mr. Retna Kumar,

Principal of this school, the Vvidyalaya was in worse

condition. No, teachers. were interested to manager the:

situation. Myself ahd Retna Kumar (Principal) tried to

o)
) ¥ |
(/Q'(\,,AQ %% contd....p/
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manage the school. Eveh, he has issued séveral memo to

the teachers for their each (not supporting .the authori-

A‘»ty). Thg said memo’s were kept in theif personal file.-

Someho@,.we.manage.thé situation. But, in my name prin-.

cipai is taking advanﬁagé - and gradually molest the
scﬁo@l’s environment andim?nagament for his o@n benefit
and gain. Then I un@erstood his  motive and .set aside
myself. e#en, he tried togmotivéte ma;by giving differ4

ent chances. o

HOW, MR. PATNAKUMAR, PRINCIPAL, MISMANAGE THE VIDALAYA

FOR HIS PERSONAL BENEFIT:

¥

1. In cost Board Exam, - Principal. initiated a mass

:coﬁying with the hélp of D Group and answer written by
‘the teaching staff, Mr. Kamal 'Deka, night <Chowkider
“coliﬁcted Rs.50/~ to Rs.l@@/-rpar students "to hand’ OVET

-

the written copy from the physics Laboratory which is
nearest to the exam room where teachers were engaged to

write the answer.

!

2.>. Last yéar two Water Pufif;er "AQUA  GUARD"  had

puréhased_for the studenfs, It was 'happened due to

'request,by me to Hon’ble Deputy Commissioner,_ M. D.

_Hazarika. And I personally took the initiative to fitted

the said in the Dinning Hall. But over Principal took
the said "AQUA GUARD" to his own Quarter for his two son
and wife 59 depriving 250As;udents along with staff.

3. vidalaya’s 'FREEZE, GRINDER MIXI, T.V. Stand along

with gas stove,'cylinder, guest. house items and lob move

A

Aunauthoriéedly,kept in his quarter. by depriving the

contd....p/




facility given to the Students, Staff, M.I.Room and

Guest.

4. Catering Assistant, Mr. Santosh Bara with the help

of Mess I/C Sold huge amount of broken rice without any

information. An enquiry committee was formed (by the

Principal) where I was the hamber‘of that Committee and

we placed the report along with the points of recom-

mendation. In the Recommendation Committee recommend to -

deposit the amount received by selling the Broken rice

to the Office but it was not deposited till now. There
was no account on it._PrincipaI is taking thes money and
blackmail the Catering Asstt. by that letter and taking

advantage from him.

5. I'n the mess, mismanagement is going on alongwiﬁh
not distributing the food times aqually to the Students.

Principal is mum on the matter.

6. . In purchasing of Uniform, he is taking interest to

depkive the poor students by giving low gquality. But 'he

‘failed because, I was the members of wverifying Commit-

tee.

7. In my inifiation R.0O. has given an opportunity to

organise cluster and Regional 'Sports meet 4along with

‘Natiohal Coaching camp to this Vidyalaya for the first

time ever since establishment of this School. But,

Principal is playing a negative role and instigating the

‘ barents that it would hamper the teaching of the Viday-

laya. $So, targeted me for my initiatidn.

\/é‘\ | . \..

o w&\y

N
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8. ‘Principal has given more advantage to the most
indiscipline students for which this Vidayalaya has been
facing trouble. Now he is instigating the said students

against me (only 5 student of Class X).

9. Principal is not taking any action against the

teachers who indulged in different activities. Their
personal file could give you details. Now, he is insti-
gating the said teachers to give wrong statements

against me. ' '

10. Ltast year move than Rsg. 1 Lakhs mismanagement done
by meso Committee. The details kept ‘by Principal in
hidden record.

i1. He engaged Mr. Promod Singh, Arvind Kumar Kairect
Zolal, Mrs. M. Chutia, Vidayalaya Night Chowkider,
Driver and’some P.T.C. members (one has Criminal Reg-
ister case in Nalbari Thana) to instigate the students
to give wrong statements against me to the Officer or

any body whoever come to find out the facts.

12. He has been threatening the poor students/parents

by forcefully taking the Court affidavit.

13, He is always deprive the leadership Quality of the
Students.

14. He developed a groupism among the staff and de-

stroving the whatsoever of us.

~

Ccontd .. .o/




was not happened so.

'Yoqrs faithfulfy,

e - 27 T
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15. ‘By hook and crook he wants my removal 'from’“his

Vidayalaya for his staff style Autocratic, - undemocratic

management which is only for his benefit and result etc.

. £
& '

Much more tO say ........

In the above circumstéhces, I fervently pray your

and planning égaih§t me and give me justice to find out
the truth for bettgﬁitomorrow._I would like to add more
here that said Prigcipal is taking the Supquﬁ of ﬂr}
Deepak Deka, a'paréht and forcefully membe}, of P.T.C.
who himself is criminal 6umlieontrac£or cum polificai
leader (séif‘stxle) (Me has- register case in his name in
Nalbari Thana); He is frequently visited tpe Pfimcipal.
even in~nigﬁ£ 11 p.m. and making.tﬁis :thool a vbattie
field of criminais for his personal benefit but not - for

the welfare of the Vidayalaya. Much more to say but it

Therefore,;your eaély'necéssary'aqtion. is highly

R

solicited.

sd/ Illegible
30.08.2007.

Dr. A.X. Mahanata)

)
" T4T (Phy.Ed)

J.M.V. Nalbari, Assam. o

TN

Copy to: » ,

’ Depdtylcbhmissioner, Shillong Region'wfor infdrmatién

Please. jr\ .

ar

4f3' . - contd....p/
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I NAVODAYA VIDYALAYA BAMITL v
REGIONAL OFFICE, SHILLONG

el TEMFLE ROAD, BARIK POINT,
B LACHUMIERESHILLONG - 75001
(Minlstry of Human Resoures and Davelepsmont,
Deptt. Of Education, Govt- of Indla)
Tol: 0364-230033 _ 1/2500332
E-mail

LY RLADR N

o Ao RTINS EA)
Webslia :wwinvsroshilloag gox.in

| *-—s
F 2-7/PF/NVS(SHR)/Pers/ Dated : 8 Sept. 07

OFFICE ORDER
Wheress, Dr. AK. Mabanta, PET, INV Nalberi has boea placed under
© suspension vide this office ketter 1o, 2-44/NVS(SHR)/Pers/2663 dated 21313/07.
: | i
. Whereas. Dr. AK. Mahsata sent mossage through SMS on 10/9/07 to the
undersigned and 10 the Cluster i/c stating thereby that there was threat to his life and
his family in INV, Natbari. )

Now, thecefore, considering his roquest Dr. AK. Mabanta, PET (US) is
attached to JNV, W, Kameng. His wife Mrs. B. Mahanta, Librarian, NV, Nalbasi is
fnlso hercby transferred 10 JNV, W. Kameng on sdminlstrative ground so that the
family may stay together. -

They are entitled for TTA/TA/DA benefits as per NVS rules.

L (ML. § 3) l?[lq'&
- To, o DEPUTY COMMISSIONEER. ‘,jfﬂ
(. Dr. AK. Mahanta, ! :
| eETUm), - |
‘[ 'Mrs. B. Mzhanta, ‘
Librarian, ‘ . X
| . . R
JNV, Nalbari .,3\&
. Q'
& (O
‘ é
Copy to :- *
° 1. The Principal JNV, Nalbari to relieve the concerned persons immediately.

2. The Principal INV, W. Kameng with request to submit reporting/joining
immediately. -
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Banekuchi :: Dist.- Nalbari pin-781 340 (Assam)
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ASSAM

| jawaﬁarWavod’aya Vidyalaya :: BaneRuchi :

tUnder Ministry of HRD, Department of Secondary and Higher Education, Government ?f India]

Nalbari Dist

OFFICE ORDER

NO F.Z-&/JNV(NLBR)/ZDD7-OB/CDNF/ o8 DAaTED | 22 .09.2007

Consequent Upon,of the NVS, Regional Office, Shillong vide Office Order
No. F.2-7/PFINVS(SHR)/Pers/ dated the 18" September, 2007, [copy enclosed],
Mrs B.Mahanta TGT/Librarian is transferred and posted at JNV, West Kemeng on

administrative ground. o

, Mrs B.Mahanta TGT/Librarian is, hereby, relieved of her duties on the FN
of the 22 Septemiber, 2007 with a direction to join her new place of posting with

immediate effect. Her Last Pay Certificate wili be dispatched
course of time.

- She is entitled for TTA/TA/DA benefits as per NVS rules. .

by post in due

68,

hS

[R.Daniel Retnakumar]

Copy to:- %
|

Principal
PRINCIPAL.
IN.V., NALSAR!

1. The Deputy Commissioner, NVS, Shillong Region for ;inf. Please.

2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please.

3. The Principal, JNV, West Kemeng with a request that'her Service Book
and other service records will be dispatched in due course of time.

;‘\A./ Mrs B.Mahanta; TGT/Librarian for strict compliance.

5. Office Copy. %

&
€
PRINEIPA

J.N.V., NALBARI

‘Assam

‘\\ -
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; } o Fazo®  Jawahar Navodaya Vidyalaya :: BaneRuchi : Nalbari Dist <
) 7 ih: f} tUnder Ministry of HRD, Department of Secondary and Higher Education, Government of India]
VT ASSAM .
7 ) ) W ‘ )

: 22.09.2007

-~ NO F.1-17/JNVINLBR)/Z20OO7-08/ CONF/1 1 DATED

CEFFICE ORDER

In pursuance of the NVS, Regional Office, Shillong vide Office Order No.
F.2-7/PFINVS(SHR)/Pers/ dated the 18" September, 2007 {copy enclosed], Dr
A.K.Mahanta TGT/PET[M] under suspension is, hereby, attached to JNV, West

Kemeng with immediate effect.

, Now, therefore, the said Dr A.K.Mahanta, PET [U/S] is, hereby, refieved
from this establishment on the FN of the 22 September, 2007 with a direction to
report to The Principal, JNV, Wcist Kemeng with immediate effect.

He is eligible for the TA/DA as per NVS rules.

Cgh-
{R.Danifl Retnakumar]
| pAINEREL

EJ.N.V., NALBARI

Copy to:- o
1. The Deputy Commissioner, NVS, Shillong Region for in;f. Please.
2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please. :
3. The Principal, JNV, West Kemeng for inf. and n/a please.
4. Dr A.K Mahanta, PET [U/S] for immediate compliance.
- 5. Office Copy. | \ \ oy ,r
. S i\
L. P{T’ % cfnluwb 2. AN
PRINCIPAL
PRINCIPAL
J.N.V,, NALBARI
cﬁ(\ Assam
1%

.
¢
Q‘ié\

o By
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A Fa=a®  Jawahar Navodaya Vidyalaya :: BaneRuchi : Nalbari Dist 51
U S TERAT tUnder Ministry of HRD, Department of Secondary and Higher Education, Government of india]
i ASSAM
NO F.1-17/dNV(N LERY20QD7-08/CONF/10 ) DATED : 22.09.200%7
QFFICE ORDER

Consequent” upon the transfer and posting of Smt B.Mahanta
TGTiLibrarian to JNV, West Kemeng with immediate effect vide NVS, Regional
Office, Shillong Office Order No. F.2-7/PF/NVS(SHR)/Pers/ dated the 18"
September, 2007 and her ‘subsequent relieving from this establishment vide
Office Order No F.1-17/JNV(NLBR)/2007-08/CONF/08 dated 22.09.07, she is
directed to vacate the official residence allotted to her in this establishment with
immediate effect enabling this office to allot the said quarter to next official on

seniority.
ot -~
Y
: [R.Danieli Retnakumar]
Y , ’ ' ‘ Principal
L PRINCIPAL
" Copy to:- J.N.V., NALBARI

- 1. The Deputy Commissioner, NVS, Shillong Region forinf.}Please.
2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please. .
,3:\/¢?B.Mahanta, TGT/Librarian for strict compliance.
4. Office Copy. ° .
AN AN
\3-&/5»’”\’\
PRINCIPAL
PRINCIPAL
J.N.V., NALBARI
‘Assam

gt
§
@
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Jawakiar Navodaya Vidyalaya :: BaneRuchi : Nalbari Dist
tUnder Ministry of HRD, Department of Secondary and Higher Education, Government of India]
ASSAM

NG Fi1-17/JNVINLBR)Z0O7-08/CONF/O09 DATED : 22.09.2007.
) i

OFFICE ORDER |

‘Consequent upon the transfer and posting of Smt.(Q.Mahanla TGTiLibrarian to JNV,
West Kemeng with immiediate effect vide NVS, Regional Office, Shillong Office Order No. F.2-
7/IPFINVS(SHR)/Pers/ dated the 18 September, 2007 and her subsequent refieving from this
establishment vide Office Order No F.1-17/JNV(NLBR)/2007-08/CONF/08 dated 22.09.07, a
board is, hereby, constituted to take over the full charges of the Library with the officials as
under :- £

&
Sri K.Zaial,'PGT/'énglish : Presiding Officer
Sri P.K.Singh PGT/Hindi : Mamber
Sri §.5.Shubham, S/Keeper Member
Smt M.M.Roy, TGT/Music : Member
Smt D.Deka, TGT/Hindi X Member

The board will check and verify the ground stock with the ledger stock and
discrepancies, if any, are found, a report to be submitted to this office for further necessary
action at this end. On taking over of the Library charges, the Library is to be sealed and handed
over to the Librarian whoever is going fo join the institution against the vacant post. The
necessary handing/taking over of charges to be completed latest by 1700 hours on the 22
September, 2007 enabling the relieved official to join her new place of posting at her earliest.

¢ | -
i 74
[R.Daniel Retnakumar]
. g PrinciEaI
. PRINCIFPAL
'COm[to:- J.NV,, NALBATR
Assam
1. The Deputy Commissioner, NVS, Shillong Region for inf. Please.
2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please. o
¥ "8mt B.Mahanta, TGT/Librarian for strict compliance & necessary coordination with
the board members. |

4. Officials concermed wilh a directicn thai discrepancies, if any, are found in future,
they will be held responsible for the consequences there-of. !

s Shmtaryy " N
N X

S)_ ‘

IRE | . FRNEIPAL
- 13 | J.N.V., RALBAFR!
i ('\6 . ‘ / © ‘ » 'Assam
S B ¥

3
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ANNEXURE-7 (Series)
To, ]
The Hon’ble Deputy Commissioner,
‘Navodaya Vidayalaya Samiti,l ‘
Regiéﬁal Office (R0O),Shillong. "-..

Sub: Regarding Head Quarter Attachment.

Dated: 3rd September, 2007.

Respected Sir,-

With due respect and humble submission, I .would
like to state you that I Dr. A.K. Mahanta, TaT (Phy. Ed)
got your Order F. 2 .27/PF/NVS(SHR)/Prs dated 18th
September, 2007 on 24th September, 2007 where I have

‘been attached with my wife to J.N.V. West Kament. But

sir West Kamenng is Jfar away from my home District
(Kokrajahat) and previous J.N.V. Nalbari Where .... my
inventory and house hall itemé were kept and it will be
fhe place where we will find difficult tovlook after my
old parents ana study of my Sen "Abhinav’.

So, kind sir, do necessary steps sympathetically

so, that my wife could be posted in Near by J.V.V. of

Assam which is nearest to my home distri;t Kokrajhar. Jﬂq

1

Thanking You, ‘o

Yours

(Dr. A.K. Mahanta) TGT (Phy.ED) J

J.N.V._. Nalbari, Assam.

Contd....p/

faithfully ' 0}‘&)6\ b@
. (4
8d/ Illegible ' ‘ M
%(u
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Sub: Regarding Transfer Order.

4Yours faithfully

w T *

ANNEXURE-7 (1)
To,
The Hon’ble Deputy Commissioner,
Regional Office (RO),Shillong.

Navodaya Vidayalaya Samiti,

Dated: 3rd September, 2007.
Respected Sir,

With due respect and humble submission, I would
like to state that I Mrs. B. Mahanta, TGT (Leb) got my
transfer Order F. 2~7/PF/NVS(SHR)/Prs dated 18th Septem—
ber, 2007 on 24th September, 2007 where I have been
transferred to J.N.V. Kameng along with my husband Dr.
AK. ﬁahanta (attached). But Sir,_JNV Kameng is far away
from my home district and previous posting area JNV
nalbari where all my inventory and hosue hold items were
kept and it will be the place where we will find diffi-
cult to llok after my old parents in law (who are suf-
fering from heart and having pace maker) and the study

of small son.

So, please Sir, do necessary steps sympathetically
that we could be posted in near by JINV of Assam which is

nearest to my home district Kokrajhar.

Thanking you.
Sd/ Illegible

{B. Mahanta)
TGT (Liberian)

J.N.V. Nalbari, Assam.

Contd,...b/
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